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(d) if so, the amount thereof ?

The Deputy Minister of Defence
(Sardar Mafjithia) : (a) Three.

(c) Mo, Sir.
(d) Does not arise,

Bank of Baghelkhand

*1428. Shri A. C. Joshi : Will the
Minister of Finance be pleased to state:

(a) whether the Bank of Baghelkhand
with its Head Office at Rewa is a State
Bank as such or a shareholders’ Bank;

(b) who manages and controls the
Bank at present and under what authority;

(c) whether it is governed by Indian
Companies Act; .
Ed)wheth:ritisa&mﬂnxrheshnm
hol of the Bank of Baghelkhand have
been asked by the Bank authorities to take
back their share money; and
(e) if so, the reasons therefor?

khand is regulated by Durbar Orders issued
by the former Ruler of Rewa and orders
made the successor Governments,

Thzsh:isoftheﬂmkmheldbyﬁwm- .

ment for the time being and also by some
private persons. The Ruler of Rewa had

ised the Bank at the State Bank but
not in the sense that the entire capital had
been provided by the State.

(b) Full ers in regard to the man-
agement and control of the Bank are
vested in the Director General of the
Bank. A Board of Management has been
appointed by the Director General.

(c)mbankisnotmwrpun‘ ted under
and is not emed by the provisions of
the Companies Act, 1956.

(d) Yes.

(¢) Government have taken a deci-
sion that the bank should be nationalised.

Andaman and Nicobar Islands

*1430. Shri D. C. Sharma : Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that no Social

‘elfare Scheme has been started in the
Andaman and Nicobar Islands; and

(b) if so, the reasons therefor?
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The Minister in the Minisi of
HmS' Affairs (Shri Datar) : (a) No,
ir.§

(b) Theqn.aﬁondmnota&se.

Scheduled Castes/Tribes

*1431. Shri Bheekha Bhai: Will the
Minj;mof!lnmnmbeplmodm
state

(a) whether any note has been sent
to the Education Ministry and the State
Goverr that candid from those
Castes and Tribes which have now been
included in the Castes and
Scheduled Tribes’ lists by the enactment

the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Act, 1956 be
iven all educational and other benefits
uring the current year; and

(b) if so, whether a of the circular
letter will be laid on the Table ?

The Minister in the Ministry of
éj,:m Affairs (Shri Datar) : (8} No,
S |

(b) Does not arise.
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